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MR. DEPUTY-SPEAKER: I am
sure the hon. Minister of Parliamen-
tary Affairs has taken note vof it.

1419 hrs.

APPROPRIATION (RAILWAYS) NO.
3 BILL, 1969

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI PARIMAL GHOSH): On be-
half of Dr. Ram Subhag Singh, I beg
to move®*:

“That the Bill to authorise
payment and appropriation of
certain further sums from and out
of the Consolidated Fund of India
for the service of the financial
year 1969-70 for the purposes of
railways, be taken into considera-
tion.”.

SHRI JAIPAL SINGH (Khunti):
On a point of order. I want to know
why when my very dear friend Dr.
Ram Subhag Singh is present here,
my very dear friend Shri Parimal
Ghosh should speak on his behalf. It
ig a parliamentary convention . that
when the Minister is present himself

*Moved with the " recommendation of the Chief Justice of. India dis-
charging the functions of the President.
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in the House, he must

motion himself,

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): All
right, I shall move it. But it has
elready been moved.

MR. DEPUTY-SPEAKER:
Qquestion is:

“That the Bill to authorise
payment and appropriation of
certain further sums from and out
of the Consolidated Fund of India
for the service of the financial year
1969-70 for the purpose of rail-
ways, be taken into considera-
tion.”.

The motion was adopted.
MR. DEPUTY-SPEAKER: 1 shall

move the

The

now put the clauses to vote. The
question is:
“That tlauses 1 to 3, the

Schedule, the Enacting Formula
and the Title stand part of the
Bill".

The motion was adepted.

Clauses 1 to 3, the Schedule, the
Enacting Formula and the Title were
added to the Bill.

DH. RAM SUBHAG SINGH: I beég
to move:
“That the Bill be passed”.
MR. DEPUTY-SPEAKER:
gestion is . . . .
SOME HON. MEMBERS rose—
MR DEPUTY-SPEAKER: It is

not usual to make speeches at this
stage.

$HRT 3. M. BANERJEE (Kanpur):
1 shall just take ohly one or t#vo
Minutes,

MR. DEPUTY-SPEAKER: Motien
thoved:

“That the Bill be passed.”.

SHRI 5. M. BANERJEE: While I
approve that this money , may be

The
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given to Government, I wish 1o
bring to the notice of the hon. Min-
ister only one point.

The hon. Minister js aware that
even today when we are passing
these supplementary Demands, two
hundred railway employees are fac-
ing suspension or are facing dis-
charge. 1 would request the hon.
Minister to kindly let us know what
has happened to those cases, in the
light of the assurance given by the
hon. Minister of Home Affairs, and
also the hon. Minister and Minister
of State in the Ministry of Railways
that they will view the entire matter
sympathetically and will see that all
those employees who were not in-
volved in violence would be taken
back. Actually, there was no ques-
tion of violence at all.

Since we do not as yet have any
Bill for a statutory joint consulta-
tive machinery I would request the
hon. Minister to see that recognition
is restored to the unions.

Last but not the least, I would
submit that if the Rajadhani Express
is not abolished—I want its abolition
actually=—at least, it should be stopped
at Kanpur so that the people who
want to go Irom Kanpur to Calcutta
can board it.

BHRIMATI ILA PALCHOUDHURI
(Krishnagar): I just want to bring
dne or two pointg to the notice of
the hon. Minister before we pass
these Demands. In Demand No. 5
we are going, to grant something
like Rs. 21 lakhs for phyment of
compensation for geods lost or da-
maged. It is a fact that the railways
are not keeping enough vigilance on
fragile goods. Sometimes, we find
that the packages ate marked ‘GMss
with care’, but when the package is
handled, oné has to see the sound
it makes, and when it is opened, we
find a motley of broken things and
thus damapges have had to be paid.
This it a thifng which must be taken
tate of.



293 Appropriation (Rlys.) BHADRA 3, 1891 (SAKA)

There are certain grievances
amongst the raillway employees which
they have already brought to the
notice of the hon. Minister of State
in the Ministry of Railways. 1 am
referring to the All India Railway
Junior  Supervisory, Mistry and
Chargemen's Association. 1 do not
know how far they are recognised.
But their demand is that their desig-
nation may be changed and they
may be given a higher scale of pay.
In these hard days, it is very diffi-
cult for them, und I hope the hon.
Minister will look into it and see that
their grievances are redressed.

Thirdly, 1 would like to say that
the question of the light railway
between Krishnagar and Nawadwip
Ghat has been hanging fire for a
long time. It was going to be con-
verted into a broad gauge section, 1
hope the hon, Minister will look into
it. If it js going to be converted into
a broad gauge line, then a bridge over
the Jalangi et Nabadwip Ghat is an
absolute necessity. This has been
promised to the people of that area
for a long time but nothing seems to
have been done.

Fourthly, 1 would submit that the
railway line that was destroyed by
the floods between Halibadj and Jal-
paiguri hag not yet been restored.
‘That affects the movement of tea and
affects our foreign exchange and
causes a lot of disruption. I hope
the restoration work will be taken
up very soon.

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER. 1 shall
give opportunities to other Members
on the Supplementary Demands for
@rants which will come up just after
this, We are having a departure from
the usual practice. So, Hon. Mem-
bers should not take more than one
or two minuteg each.

oft st o Wiy (waTE ATe YY) :
wdregst stEtey, # #ri ST SEET
F & W & wer 9t #Y g Faraem
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AT § 1 AT AT F gt 79 I
FHATL @A §, VST =T A graw
¥FTA &[T TN FT FAACMAT FT
AT AT & | T8 7 #1 gfq wma oz
FTET R, T T IO AT A FTR,
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W g WA (HEETET)  S9Te
ALY, g AT WEE ¥ T frT wwa
Y AT qT FT ATgHr faar av 1 & ww G
T 58 GFaq H FgAT AEAT | FAOH
& A T AR AT ATTEE &, FAH
¥t TG FY FOAT FIH FT OATIFAC
BT AT AEIRT FTZ AT A5G G |
sTa a1 wifgw #1 ffudz 53 § ol
wifag ¥ {77 AqTT THHT TG T
FT & &t =Jnfgd
SHRI KRISHNA KUMAR CHAT-
TERJI (Howrah): 1 have to men-

tion only one or two points for the
attention of the Railway Minister.

There are wvarious categories of
railway employees who have been
making complaints about discrimina-
tory treatment in respect of thair
salaries and other things, as Mrs.
Ila Palchoudhuri has also mentioned.
1 think, it is now desirable that a
Railway Pay Commission should be
appointed immediately to go into the
whole affairs. We suggest that a Pay
Commission for the Railways seclor
only should be appointed. This is the
oldest public sector organisation. It
should be properly tackled and the
grievances uvf the railway employees
of various categories who are suffer-
ing should be gone inte, We have
examined the cases and we can cate-
gorically say that there has been
discriminatory treatment and that
there are just grievances on their
part.

Another point is that some of the
employees who were _some'how be-
cause of the strike suspended remain
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suspended. Some actionr was taken.
It is high time that something should
be done about them.

Lastly, there is a good deal of
wastage in various railway sectors.
That should walso be stopped. The
functioning of the railways should be
checked in such a manner that those
who are really supervising the rail-
way systeq should be asked to be
more vigilant and alert.

=t Faz A T (faeer w27 ¢
A AT wERT T AT Wiy § o oA
a1 @ 5 9 §G g7 F59 F7 qOF
48 I I F Fg HT AT ET 47 7N |
FH FT TTHT F1E w0@T T & T
g weardt § 1 foe it & s s g
& waTw IFT AT F T

SHRI SONAVANE (Pandharpur):
What is this? We object to the re-
marks made by Mr. Kanwar Lail
Gupta. - Why should he say like
that ?

SHRI KANWAR LAL GUPTA: You
are responsible for the situation; I
am not.

SHRI SONAVANE; This is not
the place to say all that.

MR. DEPUTY SPEAKER: He will
be present in the House where he is;
you will also be there.

SHRI KANWAR LAL GUPTA: But
you will agree he may not be here
as a Minister. There is a danger.
You know much more than me.

g HASE CHTEEE FT AT AT
TR G E T A A g R e
AT HIGEY TR )

SHRI SONAVANE: This is all
irrelevant. Let him confine himself
within the bounds of what is before
the House.
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SHRI TENNNETI VISWANATHAM
(Visakapatnam): Sir, 1 wish to
draw  the attention of the hon.
Minister to this fact that generally
these courtesy weeks are organised
by the railways and thig is all very
good as between the management and
the citizens, but as between the
management and the staff there does
not seem to be any courtesy week at
all. The checking staff at Viziana-
garamy and Waltair were abused out-
Tight a few days ago by some superior
officer. They went on' strike. Some
other gentleman, another superior
officer had to come to the place and
intetvene and ask him to tender an
apology. That gentleman said, he
will apologise, but he will not put the
apology in writing. Now, Sir, this
might prove to be a cause for a big
strike. If this courtesy week is not
extended also as between. officers and

_staf? this might lead o ail sorts of

AUGUST 25, 1962 No. 3 Bill, 1969

304

troubles in future
occasions.

too on various

In my own constituency there is a
railway which is called DBK Rail-
way. This railway is intended to
carry large quantities of iron ore to
Visakhapatnam harbour. 1 would
urge upon the Minister to think about
the electrification of the track of the
DBK. railway. This will help in
larger out-turn and quicker out-
turn,

About decentralisation of Central
Electrification Scheme the Minister
was good enough to say that the offi-
cers affected by decentralisation will
not be harmed in any way, that their
emoluments etc. will be protecied.
But I am receiving telegrams that all
of them have not been protected. I
would therefore request the Minister
to give suitable directions immediate-
ly. '

Another point is this. Where there
is an increase of population the
number of railway stations is in-
creased, But in Visakhapatnam it is
just the reverse. The population is
increasing but the number ¢f railway
stations hag decreased. Visakhapat-
nam was having a station at the
mouth of the harbour, near the port.
It was closed to passenger traffic just
an year ago. I have been requesting
the Minister to give direction to re-
open it to passenger traffic. About 50
to 60 thousand persons who Were
having this facility of a station near-
by are now denied this facility and
they have to go for about 2 miles
more. This facility was existing for
more thap 70 years and this is now
being denied to them.

Sir, these look like small points,
but they are very important for the
people concerned. And, I believe the
Minister would be broad-minded
enough to accept them.

ot fara v (asdt): suTea
S, E 47 ¥ o e e
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fergmta &1 T gar a1 mHIay
¥ o gafeat faedt wid wgw-%3q,
&% 61 &1 W9 aF 19 F oW |
# 3 /4 ¥ w1 Tngar g, wA facH
FAz & A9G d1 ILg@ETF HT Al
ar qiw ft $z1 TgA g fF aara
e Ag4% & feedr AR faeAy
¥ TFAS WA AT ¥ TF TS AAAE,
AT, IWF TAT FT NI i @A
TFGAT ¥ AT £ 0F I faA
¥ qra1 AEiATE A@IEg W OF
T3 ¥ feedl § 7@a% 7F AT 4T
a1z waas ¥ faed1 a5 | 390 femis
g9 WIOH FU7, A A0 0F BAT
et F qiw, Ia% fau mow! faa
FT WA & | TAF FIT FT4ATEN AT
rfza | Fgw it 1 aed § a90
srdTa WM g, WA Wi 92 a% ifes
fasgar a=x g1 orar g, 437 OF WL
T1IT FT LoaaAy FT a0 q7 a¥ly
FIF [T FT 1 TG A FAR TS
ZqqAT At WY w1 AT @A | T F
Uo Tde To & T =T F1 fa@ T
WAT | ag TR A9 FU A |

AT A5 qGAS FT Al 2T ¢
Hi< faedft &1 9t 22w § ag ABraTAT &
w27 9T § IHF FIT AT AT G;
agi w1 I ar g | afews = Faw=ar
g @raar 2 a2 &=L awE ¥
FEAC T AR TS aTA F &L . . .

oF "EAT §79 78 a6
G2 FATG a7 (T 17 |

ot forw AT B FATE TR A
37 41 q€ F9 | WeUE WRREA, WA
mifan # gu & Ywr, ag A IrEfET arf
qFT T 43 &, fams T a@ andw §,
#ffaedi & faars aae mar, 99
qT & T1E1 Y 77 W1 W g % qI;
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FIH TATHE M T @r ArAr 3
LIT & T 1 #T ag AR IR
W, I F T AWHT FGTE
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T1 ATIA 3T &7 ATHA IAH! FLF &
SRawA #1 w1 qwR ag fear
oI A YE AWM & qoma i g|
faw & atn Fwar g fF 77 39% I
a9 41T g% (90 1 daemr #:1

FGASH BAA 9T AT AT 8,
T A ATE F A IAAT 4 AT @Y
|1 25 &, TF AAAT § I 64T A
femrm & fag et < & arar 4,
S #el f& ga#1 @, afFg @
aF ®IE FT4aTET A4 g | FIET AT
ggi favar 2 75 9 ¥ 9= f@ w0
A H 4098 ST 19 & | g gTAd
? WEAH 20T F1 AT a8 T fFam
F AT & | TG 60 IF F@l 75
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faa & =ia #) ge faarn, & oY e
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o @ & A CFE A . . (swew)



307 Appropriation (Rlys.)

[#f forr ATEraor]

wegel AghEd, TW W & smAr

A @1 3 WY gWIR SV Avagdr S
& A1 3 faamr § O grad w0 W R
... (cwEew) .. 9g WY gEE qaT E0
F IITH 91 9 ¥ @ €, A FAH
gggF &, W1 W W gaEIETH
FOGE TE @ W & qHITRF @
%1 zafqu 9 44T 39 &1 q@1 FOd
W1 qTRYAT qg 9 FT % & AT AW
FT AFATT F W § AW I faww
fawm & 919 FUIT TAF FIC TE-
AET &% | s WA & A4 F 7 WO
FT TG FGTE |

SHRI S. M. BANERJEE: On a point
of order.

MR. DEPUTY-SPEAKER: Usually
on the Appropriation Bill, there is no
discussion and it is passed as it is.
‘When we come to the excess grants
in regard to which there is a cut
motion, there ig enough time for dis-

cussion. Shri Banerjee departed from
the procedure in  speaking at this

stage.

SHRI S. M. BANERJEE: Not de-
parted. Have you forgotten these
things because you were not attend-
ing Parliament for so many days
now?

MR. DEPUTY-SPEAKER: Let us
pass this Bill. I will permit everyone
when we take up the next item.
Even if everyone has his say now, I
do not expect the Minister to reply
to all the points. But if hon. mem-
bers make their points during the
next item of discussion, e is bound
to reply.

s yyeTETC wWel (9eAT) ¢ W
Wi > A g9 * 8, VA 9w wwre
s wige ¢
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s ww e (Tri-afao)
I AFIRA, TAT AT T AF §,
It 9419 d1 AT Y €, gElAw Fe
7Y AW &1 W arer e

MR. DEPUTY-SPEAKER: On the
Appropriation Bill, there is usually
no discussion and we pass it.

SHRI S. M. BANERJEE. Accord-
ing to the rules, Members can raise
some points if those points had been
raised in earlier speeches but not
replied to. We feel that some of
the points had not been answered by
the hon. Minister. This is the con-
vention we follow; this is not a devi-
ation. Since you allowed gome Mem-
bers to speak, others also want your
permission to speak just for two
minutes. Since the session is coming
to an end, I request you to permit
them.

Secondly, Shri Shep Narain accus-
ed the Opposition parties of engi-
neering, strikes, He spoke in Hindi
and said.

H F4 g EE A FE E, TER
aindgt qifzar gEaTe ST @A
FH FOAT 2 | U a1 @le 20
F 1 1L, THA SATIT q§7 qAWEE
CEE AU

=t fora e SEE T 6 orleer
C

MR. DEPUTY-SPEAKER: On the
Appropriation Bill if a Member wants
to speak, he must inform the Chair
and only if the Chair permits, he
can speak. Every hon. Member will
get an opportunity on the Excess
Demands for Grants which will im-
mediately fepllow and he can say
something regarding his constituen-
cy, ete. Those who had not partici-
pated earlier will get time.
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) s fafawm wra (TrEge)
B9 @1, SIEAE AW, WIUF I FT
RATAT FT W 4, #Wilw w9 g1 W A
T I E, W WIIRT 4ga GQATT
g

MR. DEPUTY-SPEAKER: Every-
one will get an opportunity.

The question is:
“That the Bill be passed”.
The motion was adopted.
14.58 hrs.

DEMANDS FOR EXCESS GRANTS
(RAILWAY), 1967-68—(contd.)

MR. DEPUTY-SPEAKER: The
House will take up further discus-
sion of demands for excess grants, I
request those who have already par-
ticipated not to speak again.

SHRI LOBO PRABHU (Udipi):
I have the good fortune or bad for-
tune of having to use the railways
for three days and three nights to
come to Parliament. I have suffered
I think more than any other Member
o¢ Parliament from the railways; I
think I have suffered even more than
the Members of the public. T am not
going to detail all my sufferings be-
cause the time available is inade-
quate. But I should like to take up a
very general suffering of the people:
failure of electric current particu-
larly at night.

1459 hrs.
[{Serr VasupevAN Nam in the Chairl

There is no train jn which I have
travelled where electric current has
not failed as soon as the train had
stopped and was resumed only on
the running train. ] shpuld like the
hon. Minigter to comsider carefully
what it meant. Every one hour, even
on a train like the Grapd Trunk Ex-
press one has to wake up because
the current kas failed. The angwer
given waps that the batteries were
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insufficient. But it is not the duty of
this Ministry ta see why for such a
long time they were accepting batte-
ries which were inefficient or insuffi-
cient,

15 hrs.

Is it not necessary for the hon. Minis-
ter to inquire from the manufacturers
of these batteries—they may belong
to my party, but I am not concerned
about it—why they do not produce
batteries which are efficient? If they
cannot produce these batteries, ig it
not the duty of the Ministry to im-
port these batteries. This is a very
serious thing. Nobody travelling on
these traing is able ta have anything
but what is called a cat nap. After
every one hour of sleep, one is ob-
liged to wake up.

I now come to the suffering of the
long-distance travellers. The food
served on the railways is absolutely
uneatable. I have never known any-
thing but the same food all the time.
We were promised that exceptionaily
new menu was being found out, and
the catering committee had made
some recommendations. [ wonder
what has been the effect of all this.
Is it fair especially in a train which
does not stop at the station, to con-
demn the passengers to eat food which
is absolutely uneatable?

I now come to the punctuality
ratio, which has been constantly fal-
ling. I would like to inform the
House that though I have performed
fourteen journeys up and down, ex-
cept once the train has never been
in time. The railways may put the
blame on chain-pulling or on weak
bridges. But there is the railway
board and the Indian railways are
claimed to be the higgest railways in
the world. Is this te be their per-
formance? Is this the way that they
are poing to satisfy the people that
the public 'sector works wellt We
have seen the banks being nationa-
lised, anrd other natignalisations
alsa may be ceming. It is therefore,
the duty of the railways first and
foramost te prove that nationalisation



